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TELANGANA

(SPeciai briginal Jurisdiction)

TUESDAY, THE SEVENTEENTH DAY OF D€C-EMBER
"*-nvo inousnNo AND TWENTY FouR

PRESENT

THE HONOURABLE THE CHIEF JUSTTCE ALOK ARADHE

rHE HoNouRA"t.,*'5US'lcE J .REENI,AS RAo

9018,9 022.17 157. 18819,
wRlT PETITION NOS:6780 6891.7282.7619,77 63,

9002 0F 2016 AND 72660F 2017
1

w.P.NO: 6780 oF 2016

Between:

i. ffiffifr ffi.iffi $f **###fi'ffi ffigi.Til" 
"" *

3. lVlahb6ob Alam Khan' S/o' 5nan Ararrr ..rrarr' qv' 
...'ET'T.ONERSHYderabad 

AND

1. Jawaharlal Nehru Technological University (JNTU)' Hyderabad' Represented

'?"J"1?3*?!"nsun';;'3'i'**iliittff'###r*']',1'fl 

',,'
;, *Urrug,g*gnh*han

(Resoondent No'4 is impleaded as per Court order dated 25-1O-2O16 in

WFrrip.No.+es 44t2o16) ...REspoNDENTS

Petition under Articte 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to lt is therefore prayed that this Hon'ble court may be pleased to

issue any appropriate writ' order or direction more particularly one in the

nature of ,writ of Mandamus, (i) declaring the university Grants commission

(Minimum Qualifications for Appointment of Teachers and Other Academic

Staff in Universities and Colleges and Other Measures for Maintenance of

Standard in Higher Education) Regulations' 2010 to the extent of constituting



selection committee for verification of faculty, particularly, Regulation 5'1'4'

5..t.5and5.l.6asarbitrary,illegal,unconstitutionalandultraviresapartfrom

being the violative of the law declared by the Hon'ble supreme court; (ii)

Declaring the JNTU Grant of affiliation for college/lnstitution Regulations,

2016, to the extent of constituting selection committees for verification of

faculty, including registration of the faculty as a part of the affiliation

process, particularly Regulation 11.9 and Annexure-1(8) as ultra vires, illegal

and unconstitutional; (iii) declaring the further action of the 1st respondent

in seeking information through the Form issued for constituting Selection

committees for verification and conducting interviews as a part of the

affiliation process as illegal, unconstitutional and violative of the Petitioners'

fundamental rights and the law laid down by the Hon'ble supreme court of

lndia and set aside the same.

(PrayerisamendedasperCourtorderdated25.10-20,16inWPMP.No.43945
of 2016)

l.A. NO: 1OF 2O16(WPMP. NO: 8635 OF 2016)

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased

suspend the JNTU Grant of affiliation for college/lnstitution Regulations to the

extent of constituting Selection Committees for verification of faculty, including

registration of the faculty as a part of the affiliation process, particularly

Regulations 11.9 ancl Annexure-1(8), pending disposal of the writ petition.

l.A. NO: 2 OF 2016(WPMP. NO: 8637 0F 2016)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased direct

the .15.t respondent not to interfere with the rights of selection of faculty and staff

of the petitioners in any manner either as part of affiliation process or otherwise,

including by suspending the Form constituting selection committees for

verification and conducting interviews as a part of the affiliation process, pending

disposal of the writ Petition.



l.A. NO: 3 OF 2o16(WP MP. NO:27023 0F 20161

Petition under section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
theist respondent university to forthwith pass orders on the petitioners' application
for affiliation for the academic year 2016-12 without reference to the pendency of
the above writ petition and in the light of the interim orders made by this Hon,ble
court on 28.04.20'16 and admit the petitioner lnstitution to the counseling process
for the academic yeat 2016-17 pending disposar of the above writ petition.

Counsel for the Petitioners: SRI TARUN G. REDDY
Counsel for the Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
Counsel for the Respondent No.2: SRI K.SHANTAN RAO, AGp FOR HIGHER

EDUCATION
Counsel for the Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE
Counsel for the Respondent No.4: SRI GADI PRAVEEN KUMAR, Dy.

SOLICITOR GENERAL OF INDIA

W.P.NO:6891 OF 2016

Between:

1. p.hguq College of_ Engineering AND Technology, Himayathnaqar (V),
Moinabad Mandar Ranga Reddi District rerangari6'- soo-b7s'i""p ov'its
Director Mohammed Shameemuddin, S/o late Mo"nammed Sf,aii 

"ge-& 
ylro

R/o Hyderabad.
2. Mohammed Shameemuddin, S/o late Mohammed Shafi aqe 68 vears Occ.

Director of the 1st petitioner institution Rt/o Hyderabad. 
-

AND 
..PETITIONERS

1 . Jawaharlal Nehru Technological University, KukatpaHy, Hyderabad
Represented by its Registrar

2. The University Grants bommission, Bahadur shah Marg, New Derhi - 1 10 002
Rep by its Secretary.

3. TheAll lndia councir for Technicar Education, New Derhi, represented by its
Member Secretary.

4. The State of Telangana, E"C. bV its principal Secretary, Higher Education
Department, Secretariat, Hyderabad

...RESPONDENTS

Petition under A(icle 226 of the constitution of lndia praying that in the
circumstances stated in the affijavit filed therewith, the High court may be
pleased to lssue a writ, order or direction one more particularly in the nature of writ
of Mandamus declaring



a. Clause 5.1 .a@)@), li.1.5(aX4) and 5.1.6(aX3) of the UGC Regulations 2010

framed by the 2nd respondent

b. The consequential clause B of Annexure lof the Jawaharlal Nehru

Technological Universit'y Hyderabad Grant of Affiliations for the College/lnstitution

Regulations

ln so far as it relates b co-option of nominees of the Vice Chancellor of the 1st

respondent University into the Selection Committee of the Colleges and

empowering the University to take punitive action against the colleges on the basis

of the remarks of the said nominees as arbitrary and illegal, constituting an

unreasonable regulation offending Article 30(1) of the Constitution of lndia and

with a further direction to the respondents not to interfere with the petitioner

colleges process of selection of faculty and staff.

l.A. NO: 1 OF 2016(WPMP. NO: 8773 OF 20161

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased

suspend the operation of the impugned Regulations 5.1 .4 (a)(4), 5.1.5 (a)(4) and

5.1.6 (aX3) of UGC Regulations, 2010 issued by the 2nd respondent including the

consequential Affiliation Regulations, 2015 framed by the 1st respondent in regard

to co-option of university nominees in the Selection Committees of the College

pending disposal of the above writ petition.

Counsel for the Petitioners: SRI S.SRI RAM
Counsel for the Respondent No.1: SRI ABOUL QUDDUS MOHD, SC FOR

JNTUH
Counsel for the Respondent No.2: SRI B.KRISHNA MOHAN, SC FOR UGC
Counsel for the Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE
Counsel for the Respondent No.4: SRI K.SHANTAN RAO, AGP FOR HIGHER

EDUCATION



W.P.NO:7282 0F 2016

Between:

1. Asifia Educationar soc_iety, H.No. 3-s-1211Et1t2. Rafarh Manzil, Eden Garden.

^ Fr.fk91",.Hyderabad Rep by its Secretary Ur.XtruOiJin AiiK#n -- -- '
z. ASrfla uoilege ot Engineering and rechnology sy.No.166, and 167. chintulaVillage, yacharam,- tbrahiirpatnam, nanlire6Jy- Oidt*i- n-ep 

-Ov' 
its

Correspondent Mr.Khudrath Ali Khan
3. Khader Memoriar Educationar society,- H.No 4-10-368/1. Abbasia corony,. ltgtggnOa District Rep by its Secretary Mr.M.A.Khaleea4. Khader Memoriar cofiesis of Enginedring & Technorogy, Konda BhemanpailyVirage, Devarakonda Mandar, Na[ondz Disarici ilE' by'li, co-,ib1p6,ii"nt

Mr.M.A.Khaleel
5. 9ye-d Hashim Educational-So ciety 16-4-71., Chanchalguda, Hyderabad Rep

by its Secretary Mr. Syed Khursheied Ahmed
6. syed Hashim correg-e of science and rechnorogy Rajiv, Rahadari Marg,

Pragnapur, Gajwel Mandat, Medak District Rep by ii6 Coii;;porOerinar.Sve;
Khursheed Ahmed

7. Gajwel Minorities Educationar society, D.No.16-2-6111 2rN2-3, Sun Shine
Enclave, Akbarbaoh, Malakpet, Hydeiabad Rep by its Cnii#an-Hlr.SyeA
Khursheed Ahmed

B. llq9gt 9o.!.lgg" of Engineering. & Technotogy Kondapak, Viilage and Mandat,siddipet Division Medak District Rep "tiy its boriespoio"nt - n,Ii.sy"o
Khursheed Ahmed

9. Azad Educational Society, Udith Chambers, Opp Andhra Bank, Ashoknaqar,
_ l-{Vderabad Rep. by its S6cretary, Mr. Ghouse n/oinuaOin - 

.' ''- '- "'-w
lo.azad college of Engineering 

-and 
rechnorogy, peddamangararam Viilage.

Moinabad Mandar, Rangareddy District Rep oiits correspondJnl rrai. dno.ise
Moinuddin

't 1. Mr.Khudrath Ali Khan, s/o Zahoor Nawaz Jung Aged about 56 vears. R/o
Rafath Manzil, Eden Garden, Ramkote, Hyderabid.

AND 
...PET|TIONERS

1. The Jawaharlal Nehru Technological University (INTU), Hyderabad,
Represented by its Registrar

2. The State of T6langani, Represented by its principal Secretary. Hiqher
E0ucatton Department, Secretariat Buildinqs. Hvderabad

3. All lndia council for T^echnicar Fg.ucation zh, 16or. chandrarok Buirding,
Janpath, New Dethi, Rep by its Member Secietary. 

_._;r;;;;_r,
Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particular{y one in the
nature of Writ of Mandamus.

i) Declaring the JNTU Grant of affiriation for cofiege/rnstitution
Regulations, to the extent of constituting Selection Committees for
verification of faculty, including registration of the facurlty as a part of the

affiliation process, particularly Regulation 1 1 .g and Annexure -1(g) as



ii)

Ultravires,illegalandunconstitutionalapartfrombeingviolativeofthe

law declared by the Honble Supreme Court and quash the same-

Declaring the further action of the 1st respondent in seeking information

through the F:orm issued for constituting Selection Committees for

verification and conducting interviews as a part of the Petitioner

fundamental rights and the law laid down by the Hon'ble Supreme Court

of lndia and set aside the same.

l.A. NO:1OF 2016(WPMP. NO: 9305 0F 2016)

Petition under section '151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspend the JNTU Grant of affiliation for college/lnstitution Regulations to the

extent of constituting selection committees for verification of faculty, including

registration of the faculty as a part of the affiliation process, particularly

Regulations 11.9 and Annexure -1(B), pending the disposal of the writ petltion.

l.A. NO: 2OF 2016(WPMP. NO: 9306 OF 2016

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the 1st respondent not to interfere with the rights of selection of faculty and staff of

the petitioners in any manner either as part of affiliation process or otherwise,

including by suspending the Form constituting selection committees for

verification and conducting interview, as a part of the affiliation process, pending

the disposal of the writ Petition.

Counsel for the Petitioners: SRI P.PANDU RANGA REDDY

Counsel for the Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR
JNTUH

Counsel for the Respondent No.2: SRI K-SHANTAN RAO, AGP FOR HIGHER
EDUCATION

Counsel for the Respondent No.3: SRI M'MEHBOOB ALl, SC FOR AICTE



W.P,NO: 7619 OF 2016

Between:

1. Neo Royal €ducational Society, H.No. 'l 1-4$41lA, New Btock, tv'lasab Tank,
Hyderabad Rep by its Secretary Mr.MoM Haneef Abid

2. Royal lnstitute of Technology and Science, Sy.No.S4, Damargidda Village,
Chevella, Rangareddy District Rep by its Conespondent Mr.Mohd Haneef
Abid

3. Mr.Mohd Haneef Abid, S/o Mohd Yaqoob Aged about 40 years, R/o
. Vijayanagar Colony, Hyderabad.

AND 
...PET!T|ONERS

1. The Jawaharlal Nehru Technological University (JNTU), Hyderabad,
Represented by its Registrar

2. The State of Telangana, Represented by its Principal Secretary, Higher
Education Department, Secretariat Buildings, Hyderabad

3. All lndia Council for Technical Education, 7th Floor, Chandralok Building,
Janpath, New Delhi Rep by its Member Secretary.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of Writ of Mandamus

i) Declaring the JNTU Grant of affiliation for Collegei Institution

Regulations, to the extent of constituting Selection Committees for

verification of faculty, including registration of the faculty as a part of the

affiliation process, particularly Regulation 1 1 .9 and Annexure -1(B) as

ultra vires, illegal and unconstitutional apart from being violative of the

law declared by the Hon'ble Supreme Court and quash the same-

ii) Declaring the further action of the 14 respoMent in seeking information

through the Form issued for constituting Selection Committees for

verification and conducting interviews as a part of the Petitioner

fundamental rights and the law laid down by the Honble Supreme Court

of lndia and set aside the same.

l.A. NO: 1OF 2016(WPMP. NO: 9717 OF 20161

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the JNTU Grant of affiliation for College/lnstitution Regulations" to the



extent of Constituting Selection committees for verification of facu.lty, including

registration of the facultY as a part of the affiliation process' particularly

Regulations 11.9 and Annexure -1(8), pending the disposal of the writ petition

l.A. NO: 2 OF 2016(WPMP NO: 9718 OF 2016)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the 1st respondent not to interfere with the rights of selection of faculty and staff of

thepetitionersinanymannereitheraspartofaffiliationprocessorotherwise,
including by suspending the Form constituting Selection Committees for

verification and conductinll interviews aS a part of the affiliation process, pending

the disposal of the writ Petition.

Counsel for the Petitioners: SRI P.PANDU RANGA REDDY

a;;;;;i for the Respondent No.1: sRt ABDUL QUDDUS MoHD' Sc FoR
JNTUH

Counsel for the Respondent No.2: SRI K'SHANTAN RAO' AGP FOR HIGHER
EDUCATION

Counsel for the Respondent No.3: SRI M'MEHBOOB ALI' SC FOR ATCTE

W.P.NO:7763 0F 2016

Between:

1. Sana Educational Society, NH-9, Kodad,Nalgonda District' Rep by its

Secretary Mohd Nazeeruddin
, il;;'Eidiffi";"s*-C"rl"s", NH-9, Kodad, Nalsonda District Rep bv its

Corresooident Mohd Nazeeruddin
s. 5I;iJ'66ri"iij' .i'pt'l*i"v, run-g, Kodad, Nalsonda District Rep bv its

Corresoondent Mohd Nazeeruddin
4 ffih;:'ffi;;ruoii"l slJniieeruddin ased abqut 50 vears' c)cc Business'' 

nyo fvff-g,VipyiwaOa Road, Kodad, Nalgbnda District 
...PET|T|ONERS

AND

1. The Jawaharlal Nehru Technological University (JNTU)' Hyderabad'

Represented bY its Registrar
z. ih5 State of trllangani, Represented by its Principal Secretary' Higher- E;;rti6; 

-oepartnient, 
Secietariat Builciings, Hyderabad

a. Iiiin'Ji, CJr-ri"ir iorfecnnicat Education, Ttrr Ftiror, Chandralok Building,

Janpath, New Delhi Rep by its Member Secretary' 
...RESPoNDENTS



Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of Writ of Mandamus

i) Declaring the JNTU Grant of affiliation for College/lnstitut'ron

Regulations, to the extent of constituting Selection Committees for

verification of faculty, including registration of the faculty as a part of the

affiliation process, particularly Regulation 1 1 .9 and Annexure -1(8) as

ultra vires, illegal and unconstitutional apart from being violativ'e of the

law declared by the Hon'ble Supreme Court and quash the same-

ii) Declaring the further action of the respondent in seeking information

through the Form issued for constituting Selection Committees for

verification and conducting interviews as a part of the Petitioner

fundamental rights and the law laid down by the Hon'ble Supreme Court

of lndia and set aside the same.

l.A. NO: 1 OF 2016(WPMP. NO: 9874 OF 2016

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the "JNTU Grant of affiliation for College/lnstitution Regulations" to the

extent of constituting Selection committees for verification of faculty, including

registration of the faculty as a part of the affiliation process, particularly

Regulations 11.9 and Annexure -1(8), pending the disposal of the writ petition.

l.A. NO: 2 OF 2016(WPMP. NO: 9875 OF 2016)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the ln respondent not to interfere with the rights of selection of faculty and staff of

the petitioners in any manner either as part of affiliation process or otherwise,

including by suspending the Form constituting Selection Committees for

verification and conducting interviews as a part of the, affiliation process, pending

the disposal of the writ petition



Counsel for the Petitioners: SRI P.PANDU RANGA REDDY

Coun."f for the Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
CounselfortheRespondentNo.2:SRIK.SHANTANRAo,AGPFoRHIGHER

EDUCATION

Counsel for the Respondent No.3: SRI M'MEHBOOB ALl, SC FOR AICTE

w P.NO:9018 OF 2016

Between:

'l.Madrasa-l-AizzaSociety,Malakpet,HyderabadRepbyilsSecretary
Mahboob Alam Khan

z. nizi- correge oi engineering and Tech.nology, .Mulkailah, Mancherial,- 
naitaO"O - 5d42}g Replby its Secretary Mahboob Alain Khan

a. ff,finOooO Alam Khan, s/rj Snah Alam-Khan aged 66 years Fl/o Barkatpura,

HYderabad 
..,PETrrloNERS

AND

Jawaharlal Nehru Technological University (JNTU), Hyderabad, represented
bv its Reoistrar.
iire 

-Siai6 
ot felangana, Rep by its Principal Secretary Higher Education

Deoartment Secretariat Buildings, Hyderabad
lfil"aij Council forTechnical Educjtion, 7th Floor, Chandralok Building,

Janpath, New Delhi - '1 10001. Rep by its Member Secretary'

...RESPONDENTS

Petition under Article 226 ot the constitution of lndia praying that in the

circumstances stated irr the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction and more particularly, one

in the nature of Writ of Mandamus iv) Declaring the JNTIJ Grant 'rf affiliation for

College/lnstitution Regulations, to the extent of constituting Selection Committees

for verification of faculty, including registration of the faculty as a part of the

affiliation process, partir:ularly Regulation 11.9 and Annexure-1(8) as ultra vires,

illegal and unconstitutional apart from being violative of the law declared by the

Hon'ble Supreme court and quash the same v) declaring the further action of the

15t respondent in seeking information through the Form issued for constituting

selection committees for verification and conducting interviews as a part of the

affiliation process as illegal, unconstitutional and violative of the Petitioners

fundamental rights and the law laid down by the Hon'ble supreme court of lndia

and set aside the same.

1

2

1,



l.A. NO:1OF 2016(WPMP. NO:11423 0F 2016)

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
suspend the JNTU Grant of affiliation for collegeilnstitution Regulations to the
extent of constituting selection committees for verification of faculty, including
registration of the facurty as a part of the affiriation process, particurarry
Regulations 1 1 .9 and Annexure-1(g), pending disposar of the writ petition.

l.A. NO: 2 OF 2016(WPMP. NO :11424 OF 2016)

Petition under Section 1 s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the 1st respondent not to interfere with the rights of selection of faculty and staff of
the petitioners in any manner either as part of affiliation process or otherwise,
including by suspending the Form constituting selection committees for
verification and conducting interviews as a part of the affiliation process, pending
disposal of writ petition.

Counsel for the Petitioners: SRI TARUN G. REDDY
Counsel for the Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
Counsel forthe Respondent No.2: SRI K.SHANTAN RAO, AGp FOR HTGHER

EDUCATION
Counsel for the Respondent No.3: SRt M.MEHBOOB ALl, SC FOR AICTE

W.P.NO:9022OF 2016

Between:

1

2

3

Anwar ul Uloom Educational Association, D. No. 11-3-91g. New Mallaoa v
lgif NaOa1, ]-ty!gr.aUa.O- - s00 01, Represented Or iid Secrei;ry-;;',i
Correspondent MahboobAlam Khan.

flryqt t1l Uloom Colle^g^e^of Ptrarmacy, D-.No. 11-3-918, New Maflapaily, Asif
N€gar, Hyderabad - 500 01, Represented by its Secretary and Contisprindent
Mahboob Alam Khan.
Mahboob AIam Khan, S/o Shah Alam Khan aged 66 years Rl/o Ba*atpura,
Hyderabad

AND 
...PETITIONERS

Jawaharlal Nehru Technological University (JNTU), Hyderabad, represented
by its Registrar
The State of-Telangana, Rep by its principal Secretary, Higher Education
Department Secretariat Buildings, Hyderdbad

1

2



3 All lndia Council for Technical Education, 7th Floor, Chandralok Building'

..f inpitn, New Delhi - 110001. Rep by its Member Secretary'

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction and more particularly, one

in the nature of Writ of Mandamus

i) Declaring the JNTU Grant of affiliation for college/lnstitution

Regulations, to the extent of constituting Selection C:ommittees for

verification of faculty, including registration of the faculty as a part of the

affiliationprocess,particularlyRegulationll.gandAnnexure.l(8)as

ultra vires, illegal and unconstitutional apart from being violative of the

law declared by the Hon'ble Supreme Court and quash the same

ii) declaring the further action of the ',t51 respondent in seeking information

throughthe[:ormissuedforconstitutingselectionC;ommitteesfor
verification anrj conducting interviews as a part of the affiliation process

as illegal, unconstitutional and violative of the Petitioners fundamental

rightsandthelawlaiddownbytheHon,bleSupremeCourtoflndiaand

set aside the same.

l.A. NO: 'l OF 2O16(WPMP. NO:1 1427 0F 2016)

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the JNTU Grant of affiliation for college/lnstitution Regulations to the

extent of constituting Selection Committees for verification of facdty, including

registration of the faculty as a part of the affiliation process, particularly

Regulations 11.9 and Annexure-1(8), pending disposal of the writ petition

l.A. NO: 2OF 20'l6(WPMP. NO: 11428 OF 20161

Petition under Section 151 cPc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the 1st respondent not to interfere with the rights of selection of faculty and staff of

the petitioners in any manner either as part of affiliation process or otherwise,



including by suspending the Form constituting serection committees for
verification and conducting interviews as a part of the affiliation process, pending

disposal of the writ petition.

Counsel for the Petitioners: SRI RUBAINA S KHATOON
Counsel forthe Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
Counsel for the Respondent No.2: SRI K.SHANTAN RAO, AGp FOR HtcHER

EDUCATION
Counsel for the Respondent No.3: SRI M.MEHBOOB ALt, SC FOR AICTE

W.P.NO: 17157 OF 2016

Between:

'l . Moghal Educational Society, H.No. B-5-2l18, Moqhal Camous. NearChandra.yangutta X road, Hyderabad. Rep by ts "Se"retarvl-il,ir.Uiza
Farahtullah Baig

2. Moghal College- of Engineering& Technology, H.No. 8-5-2118. Moohal
uampus, Near Chandrayjingutta X road, Bandlaguda Hyderabad.Rep bf its
Conespondent Mr.Miza FarEhtullah Baio

3. Noor Educational Sgciqty, H.No. 8-S-ZljB, Bandlaguda, Moghal Campus,Near Chaldrayangutta X road, Hyderabad. nep Of itibeiidt,V fr,fr.iviiza
Asadullah Baig,

4. Noor college of _Engineering and rechnorogy, Noor Gate, soripur viflage,
Amansq! Road, Faioognagar Mandat, Shadhisar. ruanilronibii iiislii"t
Rep by its Secretary Mr. Mi2a Asadullah Baio

5. Mr.Miza Farahtultah Agg,-9/o_ Mlga Ahmed-Baig, Aged about 52 years, Occ
Business, C/o H.No. 8-5-2118, Moghat Campud, N-eai 

-C-#Oraia"guita 
X

road, Hyderabad

AND 
...PETITIONERS

1. The Jawaharlal Nehru Technological University, (JNTU), Kukatpaily,
Hyderabad, Represented by its Registrar

2. The State of Telangana, RdpresenigO by its principat Secretary, Higher
Education Department, Secretariat Builcjinos, Hvderabad

3. All lndia council for Technical Fducation, 7-th F6or, chandrarok Buirding,
Janpath, New Delhi, Rep by its Member Secretary.' 

...*=r"O*Oa*r"
Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of Writ of Mandamus

i) Declaring the JNTU Grant of affiliation for coilege/lnstitution
Regulations, to the extent of constituting Selection Committees for
verification of faculty, including registration of the faculty as a part of the



ii)

affiliation process, particularly Regulation 1 1 .9 and Annexure -1(8) as

ultra vires. illegal and u nconstitutional apart from being violative of the

law declared by the Hon'ble Supreme Court and quash the same-

Declaring the further action of the 1st respondent in seeking information

through the Form issued for constituting Selection Committees for

verification and conducting interviews as a part of the Petitioner

fundamental rights and the law laid down by the Hon'ble Supreme Court

of lndia and set aside the same.

l.A. NO: 1 OF 2016 (WPMP. NO:21117 oF 2016)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the 1st respondent not to interfere with the rights of selection of faculty and staff of

the petitioners in any manner either as part of affiliation process or otherwise,

inctuding by suspending the Form constituting Selection Committees for

verification and conducting interviews as a part of the affiliation process, pending

the disposal of the writ petition.

l.A. NO: 2OF 2016(WP MP. NO:21118OF 20161

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the JNTU Grant of affiliation for College/lnstitution Regulations to the

extent of constituting Selection committees for verification of faculty, including

registration of the faculty as a part of the affiliation process, particularly

Regulations 11.9 and Annexure -1(B), pending the disposal of the writ petition.

Counsel for the
Counsel for the

Counsel for the

Counsel for the

Petitioners: SRI P.PANDU RANGA REDDY
Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
Respondent No.2: SRI K.SHANTAN RAO, AGP FOR HIGHER

EDUCATION
Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE



W.P.NO: 18819 OF 2016

Between:

1

2

Dr. V. R. K. Womens College of Engineering and Technology, Rep. by its
Directo_1 Smt. Sujatha Theodore, W7o. Sam-pson Theodore- Cherl'a, Aged
about 50 years, Aziz Nagar, Moinabad, Ranga Reddv District.
Dr. V. R. K. Educational S.ociety, Muslim Minority lnstitution, rep. by its
Treasurer, Mohamrned Shal Alam Rasool Khan, S/o.-Dr. Mohammed Vizdrath
Rasool Khan, Aged about 38 years, Shah Manzil, 10-3-307, Masab Tank,
Hyderabad

AND 
...PET|T|ONERS

1 . Jawaharlal Nehru Technological University, Kukatpa{ly, Hyderabad
Represented by its Registrai

2. The Uni.versity Grants Commission, Bahadur Shah Marg, New Delhi - 11O OO2
Rep by its Secretary.

3. The All lndia Council for Technical Education, New Delhi, represented by its
Member Secretary

4. The State of Telangana, represented by its Principal Secretary, Higher
Education Department, Secretariat, Hyderabad

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction one more particularly in the nature of writ

of Mandamus declaring

a. Clause 5.1 .a@)g),5.1.s(a)(a) and 5.1.6(aX3) of the UGC Regutations 2010

framed by the 2nd respondent

b. The consequential clause 8 of Annexure lof the Jawaharlal Nehru

Technological University Hyderabad Grant of Affiliations for the College/lnstitution

Regulations

in so far as it relates to co-option of nominees of the Vice Chancellor of the 'l st

respondent University into the Selection Committee of the Colleges and

empowering the University to take punitive action against the colleges on the basis

of the remarks of the said nominees as arbitrary and illegal, conslituting an

unreasonable regulation offending Article 30(1) of the Constitution of lndia and

with a further direction to the respondents not to interfere with the petitioner

colleges process of selection of faculty and staff.



t.A. NO: 1 OF 2016(WPMP. NO: 23100 OF 2016)

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent University to process the applications of the petitioners for

affiliation for the acaderric year 2016-2017 without insisting on compliance of the

presence of the University Nominee in the selection cornmittee of the petitioner

colleges for appointmr:nt of faculty for the academic Yeat 2016-17 pending

disposal of the above writ petition.

Counsel for the
Counsel for the

Counsel for the
Counsel for the
Counsel for the

Petitioners: SRI S.SRI RAM
Respondent No.1: SRI ABDUL QUDDUS MOHD, SC FOR

JNTUH
Respondent No.2: SRI B.KRISHNA MOHAN, SC FOR UGC
Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE
Respondent No.4: SRI K.SHANTAN RAO, AGP FOR HIGHER

EDUCATION

W.P.NO: 19002 OF 2016

Between:

1

2

Shadan Womens College of, Engineering and Technology, Rep. by its
Director, Dr.P.Himabindu, W/o. Ramesh, Aged about 44 yrs, 6-2-980'
Rajbhavan Road, Khairtabad, Hyderabad.
Shhdan College of Pharmacy, Rep. by its Director, Mr. Shaik Mohammed
Khasim, S/o. Dr.S.M.Shabbir, Aged about 30 yrs, Peerancheru,
Himayathsagar Road, Hyderabad.
Shad6n College r:f Engineering and Technology, Rep. by its Director, Mr. S.

A. Muneem, S/o. S.A.Raheem, Aged about 54 yrs, Peerancheru,
Himayathsagar Road, Hyderabad.
Shadan Women's College of Pharmacy, Rep. by its Principal, Dr. M.Sunitha,
W/o. P.Madhu, Aged about 39 yrs, 6-2-980, Rajbhavan Road, Khairtabad,
Hyderbad.
Shadan Educational Society, Muslim Minority lnstitution, rep. by its Chairman,
Mohammed Shal Alam Rdsool Khan, S/o.' Dr.Mohammed Vizarath Rasool
Khan, Aged about 38 years, Shah Manzrl,6-2-978, Khairatabad Hyderabad.

.,.PETITIONERS
AND

1. Jawaharlal Nehru Technological University, Kukatpally, Hyderabad
Represented by its Registrar.

2. Thir University Grants eommission Bahadur Shah Marg, New Delhi - 1 10 002
Rep by its Secretary.

3. The All lndia Council for Technical Education, New Delhi, represented by its
Member Secretary.

4. The State of Telangana, represented by its Principal Secretary, Higher
Education Department Secretariat, Hyderabad. 

...RES'ONDENTS

3

4

5



Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, lt is therefore prayed that
this honourabre court may be preased to issue a writ order or direction, one
more particularly in the nature of Writ of Mandamus declaring,
a. clause 5-1-a@l@1,5.1.s(axa) and 5.1.6(a)(3) of the uGC Regulations 20i0
framed by the 2nd respondent.

b. The consequentiar crause g of Annexure l of the JNTU Grant of Affiriations
for the College/lnstitution, Regulations, 2015 reiterated under.
c. clause vl of Annexure r of the Jawaharrar Nehru Technorogicar university
Hyderabad Grant of Affiliations for the college/lnstitution Regulations for the
academic year 2017 -2018 in so far as it rerates to co-option of nominees of
the vice chancerror of the 1st respondent University into the serection
committee of the cofieges and empowering the university to take punitive
action against the colleges on the basis of the remarks of the said nominees
as arbitrary and illegal, constituting an unreasonable regulation offending
Article 30(1) of the constitution of rndia and with a further direction to the
respondents not to interfere with the petitioner colrege's process of
selection of facurty and staff pending disposar the above writ petition.

!.lfy_"1 
js amended, as per court order dt: 17-12-2024, vide tA.l ol 2017 in(WPMP.No.5627 ot 20171, in W.p.No.19002 ot 2016)

l.A. NO: 1 OF 2016(WPMP. NO: 23309 OF 2016)

Petition under Section 15i cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the H(7h court may be pleased to direct
the respondent University to process the applications of the petitioners for
affiliation for the academic year 2016-2017 without insisting on compliance of the
preserrce of the University Nominee in the selection committee of the petitioner
colleges for appointment of facurty for the academic yeat 2016-17 pending
disposal of the above writ petition.

l.A. NO:2 OF 2016(WPMP. NO: 23310 OF 2016)

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to



suspend the operation of the impugned Regulations 5 1'a (a)(a)' 5 1 5 (aX4) and

5.1.6(a)(3)ofUGCRegulations,20lOissuedbythe2ndrespondentincludingthe

consequential Affiliation Regulations, 2015 framed by the 1st respondent in regard

to co-option of universily nominees In the selection committees of the college

pending disposal of the above writ petition.

l.A. NO: 3 OF 2016(WPMP. NO:27 114 0F 2016)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in suppo( of the petition, the High Court may be pleased to

clarify the order dt. 3/03/2016 & 15-06-2016 so as to enable further proceeding of

the applications of the petitioners for affiliation to secure inclusion into counseling

process for allotment of students.

Counsel for the Petitioners: SRI S.SRI RAM
Counsel for the Respondent No.'l: SRt ABDUL QUDDUS MOHD, SC FOR

JNTUH
Counsel for the Respondent No.2: SRI B.KRISHNA MOHAN, SC FOR UGC

Counsel for the Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE

CounselfortheRespondentNo.4:SRIK.SHANTANRAO'AGPFORHIGHER
EDUCATION

w.P.NO: 7266 OF 2017

Between:

1

2

Mumtaz Yarurjdowla Wakf, 16-2-737, Malakpet, Hyderabad Rep by its

fvfu.iai Cot"t"ge irf Engineeri-ng and Technology-.., 16-2-737 ' Malakpet'
ivoeiaoao. ndrj. by its Authorizbd signatory and-Board Member, Ahmed
Baio.
nnrieO eaig, S/o. Mohommed Baig Aged about.62 YLS.,-?^o 8-1-401N64'
Samata Col6ny, 7 tombs road, Towlichowki Hyderabad-500008

...PETITIONERS
AND

Jawaharlal Nehru Technological University (JNTU), Hyderabad, represented
by its Registrar.
ihe Statd ot felangana, Rep by its Principal Secretary Higher Education
Deoartment Secretariat Buildings, Hyderabad
AfiinAia Council for Technical Educdtion, 7th Floor' Chandralok Building'
Janoath. New Delhi - 110001. Rep by its Member Secretary.
Universiiy Grants Commission, Bihadur Shah Zafar Marg, New Delhi 110

002, Represented by its Chairman. 
...RES,ONDENTS

3

1

2

3

4



Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction and more particurarry, one
in the nature of Writ of Mandamus,

(i) declaring the University Grants commission (Minimum eualifications for
Appointment of reachers and other Academic staff in Universities and

colleges and other Measures for Maintenance of standard in Higher
Education) Regurations, 2010 to the extent of constituting serection
committee for verification of faculty, particularly, Regulation 5.1 .4, 5.1.s
and 5.1 .6 as arbitrary, illegal, unconstitutional and ultra vires apart from
being the violative of the raw decrared by the Hon'bre supreme court
and set aside the same

(ii) Declaring the JNTU Grant of affiliation for college/lnstitution
Regulations, 2017, to the extent of constituting Selection Committees for
verification of facurty, incruding registration of the faculty as a part of the
affiliation process, particularry Regulation 1 1 and Annexurel (vl) as ultra

vires, illegal and unconstitutional.

l.A. NO: 1 OF 2017(WPMP. NO: 8937 OF 20171

Petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
suspend the JNTU Grant of affiliation for college/lnstitution Regulations 2017 to
the extent of constituting Selection committees for verification of faculty, including
registration of the faculty as a part of the affiliation process, particularly
Regulations 1 1 and Annexure-1(Vl), pending disposal of the writ petition.

l.A. NO: 2 OF 2017(WPMP. NO: 8938 OF 20171

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the respondents not to interfere with the rights of selection of faculty and staff of
the petitioners in any manner either as part of affiliation process or otherwise,
pending disposal of the writ petition.



Counsel for the Petitioners: SRI TARUN G. REODY
Counsel for the Respondent No.1: SRI ABDUL QUDDUS MOHD' SC FOR

JNTUH
Counsel for the Respondent No.2: SRI K.SHANTAN RAO, AGP FOR HIGHER

EDUCATION
Counsel for the Respondent No.3: SRI M.MEHBOOB ALl, SC FOR AICTE

Counsel for the Respondent No.4: SRI B.KRISHNA MOHAN, SC FOR UGC

The Court made the following: COMMON ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION Nos.678O of 20L6,6a9l of 2OL6, 7282
of 2016,7619 of 2016 ,7763 of 2OL6, 9O18 of 2O16.

9022 of2016. L7L57 of 20t6, 18819 of2016. l9OO2of
2O16 and 7266 ol 2OL7

COMMON ORDER; (Per the Hon'ble the Chief Justice AIok Aradhe)

Mr. Tarun G. Reddy, learned counsel for the

petitioners in W.P.Nos.6780 of 2016, gOlB of 2016 and,

7266 of 2017.

Mr. Abdul Quddus Mohd., learned Standing Counsel

for Jawaharlal Nehru Technological University (JNTU) for

respondent No,1 in a,ll the writ petitions.

Mr. K.Shantan Rao, learned Assistalt Government

Pleader for Higher Education for respondent No.2 in

W.P.Nos.678O of 2016,7282 of 2Ot6, T6t9 of 2Ot6, ZT63

of 2016,9O1B of 2016, 9022 of 2Ot6, t7i.ST of 2016 and

7266 of 2OL7 and respondent No.4 in W.p.Nos.6g91 of

2016, 18819 of2016 and 19002 of2Ot6.



2

Mr. M.Metrboob Ali, learned Standing Counsel for A11

India Council for Technical Education (AICTF) for

respondent No.ii in a-ll the writ petitions

2. In V/.P.No.6780 of 2016, the petitioners have

prayed for the following relief

"It is therefore prayed that this Hontrle Court may be

pleased ttr issue any appropriate writ, order or direcl'on

more particularly one in the nature of Writ of Mandamus'

(i) declaring the University Grants Commission (Minimu

Qualfications for Appointment of Teachers and OLrer

Academic St-aff in Universities and Colleges and Other

Measures for Maintenance of Standard in Higher

Education) trlegulations, 2010 to the extent of constituting

selection cornmittee for verification of faculty' particularly'

Regulation 15. 1.4, 5. 1.5 and 5' 1 6 as arbitrary' iilegal'

unconstituti,lnal and ultra vires apart from being the

violative of the law declared by the Hon'ble Supreme Cou rt;

(ii) declaring the JNTU Grant of affrliation for College/

Institution P.egulations, 2016, to the extent of constituting

Selection Committees for verifrcation of faculty' including

registration of the faculty as a part of the alliliation process'

particularly Regulation 1 1.9 and Annexure- 1(8) as u ltra

vires, illegal and unconstitutional;

(iii) declarir g the further action of the 1"t respondent in

seeking information through the Form issued for

constituling Selection Committees for verihcation and

conducting interviews as.,a part of the alliliation process as

I



3

To

illega1, unconstitutional and violative of the petitioners,
fundamental rights and the law lard down by the Hon,ble
Supreme Court of India and set aside the same;

(iv) pass such order or other orders as this Honble Court
deems fit and proper in the circumstances of the case."

3. Learned counsel for the parties in all the writ

petitions jointly submit that in view of common order dated

11.12.2018 passed by a Division Bench of this Court in

W.P.No.18954 of 2O1Z and batch, no further orders are

required to be passed in these writ petitions.

4 The aforesaid submission is placed on record.

5. Accordingly, the Writ petitions are disposed of.

Miscellaneous petitions, pending if any, shall stand

closed. There shall be no order as to costs.
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HIGH COURT

DATED:1711212024

COMMON ORDER

DISPOSING OF THE WRIT PETITIONS

WITHOUT COSTS
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